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CENTRAL ADMINISTRATIVE TRIBUNAL

BANGALORE BENCH
ORIGINAL APPLICATION No,15/1994

THIS THE 7TH DAY OF JANURRY, 1994

Sri C. Ramaish,

S/o. Lats Rangaish,

Aged 54, Yeers,

Junior Officar(Administrative)

Anthropological Survey of Indiz,

Southern Regicn, Mysore-2. coe ARpplicant

(By Advocate Shri 0. Sreedharan)
Vs,

1. Union of Indis
by its Secretary,
Ministry of Human Resources Development,
Department of Culture,
New Delhi,

2, The Director,
Anthropological Survey of India,
Government of Indie,
27, Jlawaharlal Nehru Rosd,
Calcutta - 700 016.

3. Head of Offics,
Anthropological Survey of Indis,
Southern Region, Mysore-2, e« Respondents

ORDER

Shri Justics P.K. Shyemsundar, Vice Chairman,

e have heard Shri 0. Sreedharan in this application

Uhlch seeks for annaling of an order of transfer. The transfer
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interest of public¢ at Shilleng, he will have to go and cannot demur.



2. When this order was

seeks to withdraw this applicﬂtion. We r

permit counsel to withdraw thils applicati

as withdrawn,
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VICE CHAIRMAN
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